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N AT HYDERABAD
. 0.ANo. 122G of 1997
L Be tween:
v |
K.Vijayakumar - .. Applicant
LY
AND
Sr.Divisional Personnel Officer,
.5.C.Rly,Vijayawada & 2 others .+ Respondents
* CHRONQLOGY OB EVENTS
o
Date Events
21.05,1986 Appointed as ASM in Hyderabad Di
08.02,1989 Promoted to Gr.1400-2300(RSRP)
, 13.08,1992 Joined Vijayawada Divn onxreques
?Jj
Eh 16.08.1996 Order in OA 996/96 by the Hon'bl
30,10,1996 Revised fixation of éay.
7
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL::ADDITIONAL BENCH :
AT HYDERABAD ;
0.A.No. 1220 of 1997 {
Between: g
K.Vijayakumar .. Applicant §
*
AND %
!
Sr.Divisional Personnel Officer, %
S.C.Railway,Vijayawada and 2 . :
others. ++ Respondents §
INDEZX
Sl.No. Annexure Particulars Page
1. Orginal Application 1 -6
2, 1 YP/676/IDT/ASMs dt.5.8,92 7
3. II L.ast pay Certificate 8 - 9
dt.24,8,.92
4, ©III - Order in QA 996/96 10-12
_ dt.16.8.96
S iV Pay fixation dt.30.,10.96 . 13~-14
) i
6. v Pay fixation dt.13,05.96 || 15-17 |
]‘
7 VI Orde® in Nalinikakta Sahool| 18-21 ]
Vs UOI ASLJ 1997(1) CAT,191 |
|
Hyderabad, , | \\\t*
14.09.1997 ' Counsel fOf///g/applicant.
[
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APPLICATION UNDER SECTICN 19 ©8 THE
ADMINISTRATIVE TRIBUNALS ACT, 1985

., For use in Tribunals QOffice

L1

Date of filing

Signature of Registrar

mme e mem mmes Mew e MSS mEe MR WS MG Wl e Wi e e T e mmm mew meey s mead vmm e e

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL::ADDITIONAL|!

AT HYDERABAD

0.A.No.)3L24%‘of 1997

Between: |
K,Vijayakumar,$/0 K,Subbarao,
aged about 3% yeaas, worklng as

Goods Guard,Rajahmundry,S.C.Rby,
' Vijayawada DlVlSlon, . .« Applicant

AND

1. Sr.Divisional Personnel Officer,
- 8.C.Railway,Vijayawada Division,
Vijayawada,Krishna District.
2, Divisional  Railway Manager,S.C.Rly,
Vijayawada Division,Vijayawada,
- Krishna District,

3. General Manager, $.C,Railway,
Rail Nilayam,Secunderabad. .« Respondentis,

The address for service of all notices and
processes of the applicant is that of his counsel

M.C.Jacob,Advocate, 3-5-926/19/A,Himayat Nagar,Hyder

The address for service of all notices and

processes of the respondents are the same as shown i

the cause title.

abad.
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e
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-DETAILS OF .APPLICATION

=

. 1.Particulars -of the order against which applicatior

7

is made:

(1)

fo(id)

Order No. :B/P.524/VI/SM-ASH/Vol, 3

Date 30,10,1996

..

(iii) Issued by

-

Sr.Divisional Personnel Oﬁf
S.C.Railway,Vijayawada Divi

(iv) Subject in
: , Brief

L1

Revisioﬂ of fixation of pJY

icer,
sion.

b

keeping additional amount |lis

personnel pay instead of merging

in the basic pay.

2.Jurisdiction of the Tribunal:

The applicant declares that the subject matter

of the order against which he wants redressal is within

the jurisdiction of the Tribunal unde#l) section 14 of

' Administrative Tribunals Act,1985.

L]
.

%s‘within the limitatien period prescribed - in section
of thé Administrativé Tribunals Act, 1985 as-the impugy
order is passed‘on 30,10,1996,

4.) Facts of the case:

the

The applicant further declares that the application

21
ed

' The appliclnt joined railway service as an Assistant

'Station Master in Gr.1200-2040(RSRP) on 21,5,1986 in the

Hyderabad Division of S.C.Railway.Susequently he was

"promoted to the next higher grade of 1400~-2300(RSRP)

on 8,2,1989.1In the meanwhile he sought inter divisional

transfer on request under rule 227(a) of Indian Railway
i

Establishment Code,Vol.I (IREC) to the Vijayawada Divisi

of the same railway and the same was agreed to vide
proceeding No.YP/676/Inter Divl Transfer/ASMs dated

5.8,92 as per the conditions laid down in Rule 226 of

1.R.E.C,VEl.I

Division oﬁjfransfer on 13.8.1992. (Annexure-I at page

and the applicant joined the Vijayawada

7)




\ @/

e
At the time of said transfer the pay of the applicant

|

as per the last pay certificate issued by the Divisional

N —

Railway Manager,Hyderabad Division dated 24,8.92 wa:
' 25.1520/- in the grade of %, 1400-2300(RSRP).The last
pay certifivate of the applicaﬁt is filed as Annexure-~II

at page §-9.

4,2 It is submitted that in Vijayawada Division

the pay of the applicant was fixed at B, 1350/- without
following the rules regarding fixation of pay on reguest

transfer and aggrieved by the above said fixation

applicant along with five others filed OA 996/96 and| the
Hon'ble Tribunal by order dated 16.8,96 directed second
respondent therein ie;Divisional Railway Manager,

|, Vijayawada Division to @ispose of the representation

of the applicant pending with the said authority within
t- three months and if a favourable decision is taken he
is eLigiblp for %;re%rs_on;y from 22;7.95.The:prde;1iopy

.+ is filed as Annexure-~III at bagelo-iz.

Ol irem—

‘v 4.3 . In compliance of the above said direction,]

. first respondent refixed the pay of the applicant vide

he

proceeding No.B/P.524/VI/SM-ASM dt. 30.10.1996 by keefing

"R, 1350/- as basitc pay and #&.170/~ as personnel payf$_ }to

+ be absorbed in future increments instead of fixing at
1. 1530/~ which id the appropriate stage in the lower|grade.
The impugned revised fixation is at Annexure-IV at page/3-1y

It is submitted that in the case of other ASMs who came

along with the same applicant from Hyderagbad Division{to
Vijayawada Division on the same order of transfer dt.!
5.8.92,the first respondent vide proceeding No.B/P.524/
VI/SM-ASK/Vol.3 dt.13,5.96 fixed the pay

appropriate stage in the lower grade. As there was no
change in the rule regarding the fixation of pay, the

authorities ought to have fixed the pay of the applicant




~dim

> at the stage of %, 1530/~ in the pay scale of hs. 1200-30-

1560-EB~40-2040 instead of 25.1350 + 190 PP(AnnexuredV

at pageIS-V) It is also learnt that the applicants lin
OA 1282/94 were also given fixation of pay without
any addition of personnel pay.as such the impugned |or

of fixation 1is contrary to rules and discriminatory

g¢fis further submitited that at present the applicanti

working as a goods guard from 20,7.94 in the same

scale of 1200-2040,

5. Grounds for relief with legal provisions:

dexr

1ls

5.1 The initial fixation of pay of a railway servant

who is appointed to a post on a time scale of pay is

regulated by Rule 1313 of the IREC,Vol.II.As per Rule

1313 -(2)(3), when appointment is made on his own reguest

he is eligible to draw MR pay only up to.the maximum

S in the earlier post
in the lower grade even if his pay/is more than the
maximum of the lower grade.As the appointment in

this case does not involve assumption of duties and

responsibilities of greater importance, he shall draw

intial pay the stage of the time scale which is equal

as

to

his pay in respect of the old post held by him on regular

basis and Lf there is no stage,the pay has to be file

at the stage next abowe in respect of the old post thd

on regular basis.As there is no stage of Rs.1520/- in the

kawex grade of Rs. 1200-30-1560-EB-40-2040, the pay has
be fixed at the stade next above ie;1530/~ by duly

- adjusting the date of increment.

5.2 In QA 1252/94 , this Hon'ble Tribunal ‘directed

the respondents theréin“iﬁéluding'tﬁé‘ﬁnird'fespondeJﬁ

‘herein to protect the pay of the applicants as per Rul
1313 (a)(iii) of IREC,Vol.II and the same was upheld &
various other benhces of this Hon'ble Tribunal also.

The Hon'ble Tribunal,Cuttack bench order dt. 12.8,96

to

e

e e b T
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-5

X
St

in Nalinikanta Sahoo and others Vs Union of India repo

rted

in ASLJ 1997(1) (CAT) Page 191 to 194 further confirmed

the xight Y to have protection of pay on transfer Ln

one's own request and extended the same to an adhoc

promot%e also. A copy of the said order is at Annexure

. at page(8-2), In view of the above the impugned

proceedings dt. 30,10,96 is contrary to the rules in force

- I
and also(§§§ against the law laid down by the courts. Asg

per the rules the pay-of the applicant has to be fixedllat

b
Bs. 1530/~ and the impugned order of fixation is illegal

i unjust and arbitrary.

. iy 6. Details of the remedies exhausted:
\

| The applicant declares that h@@ representation to jthe

authorities resulted in the impugned proceedings as suc

he had no other alternative effective remedy other thanklto

approach this Hon'ble ¥ribunal.
L

7. Matters not previously filed or pending with any othe

T court:
The applicant declares that OA 996/96 filed by the

applicant was disposed of on 16,8.96 and the impugned
, proceeding was issued on the direction on the said O4
l £
-l1 .~ and as such no other proceeding is pending with any other
X

authority,or any other bench of this Tribunal.

8. Relief Sought:

The applicant respectfully prays that this Hon'ble
Tribunal may be plesed to direct the respondents
to fix the pay of the applicant at s, 1530/ in the
- grale of pay of Ps.1200-2040(RSRP) as per Rule 1313
|

‘ (a)12) and{3)of the Indian Railway Establishment Code!
Vol.1II consequent to his request transfer from
Hyderabad Division to Vijayawada Division of S.C.Rly

with effect from'13.8.92 and with arrears of pay
|




. working as Goods Guard,Rajahmundry,S.C.Railway,

LR .

with effect from 22,7.95 as directed by thi
Hon'ble Tribunal in OA 996/96 dated 16.8.96
declaring the proceedings of the first res
No. B/p.524/VI/SM-ASM/Vol.3 dated 30,10.96
the pay of the applicant at Bs.1350/- with R
as personnel pay as illegal,unjust, arbitrs

+ and contrary to rules,

LS

(9

after _

pondent

fixing

L 170/ -

ry

apd pass such other order or orders deemed fit and proper

to meet the ends of jus'tice,

9. Interim Relief:

From the facts and circumstances of the caag

applicant does nof seek any interim order.

10.In the event of application send by Regd.Post

Not applicable.

11. Particulars of the Application fee.

o b7%6d

i) Postal Order No. & Date

ii) Name of the post office :

12. List of enclosures:

ool n

1.Material paper booklet 2.Vakalat and covers.
3.Postal order for Rs.50/~

IN VERIFICATION

P&NT”“ My darir B

2, the

i# ;\9.9%’

I,K.Vijayakumar,S/o K.Subba Rao,aged about 35 vyrs,

Vijayawada Division do hereby wverify that the conter
stated above are tmne‘and correct and I have not

suppressed any material facts.

Hence verified.

ts

Hyderabad, Signature of the applié

Counsel fOr\tgﬁx plica

14.09,97

£nt.

nt.
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL::ADDITIONAL} BENCH

Between:

~ 0.A.No, \fliuj of 1997

K.Vijayakumar

AND

Sr.Divisional Personnel Officer, _
S.,C.Rly,vijayawada and 2 others. .. Respondents

AT HYDERABAD

" .. Applicant

MATERIAL PAPERS

Sl;No.' Annexure’ Particulars Page
1. I YP/676/1DT/ASMs dt.5.8.92 7
2. 11 Last pay certificate 8 - 9
dt.24,8.92
3. 111 Order in OA 996/96 dt. Cf0- 12
4, v Pay fixation 4t.30.10.96  * 13- 14
5. v Pay fixation dt.13.08.96 ' 15~ 17
6. VI Order in Nalinikanta Sahoo 18- 21
Vs UOIL
Hyderabad,

14.09.1996

Counsel fo;\éégxébplicant.

 —— _
L . ) e s o e el o




(At

ANHEXURE - 7T

—

SOUTH CENTRAL RAILWAY

Office of the Divisional Railway Manager/Personnell

Mom” 1
. !
Hyderabd Divisionak, secunderabad,

5.0.0.No. 33/ET.III/92.

subs  Inter Divisicnal transfer of ASiis,
Refs SPO(T)/sC'S DO letter No.P.(Txg./563/;
di. 18-05-1992,

j

No.YP/676/Inter wivl, Tfr./ASks Dt:5-8-~1992,
0. ASMs
[
Sanction of the competent authority is herehy accorded
to the transfer of the under mentioned ASMs Gr.I injscale |
B+ 1400-2300 (HSBP) as per their Teqguest on bottom s;ﬂiority
in the recruitment grade of Ps, 1200-2040 (RSRP) to B#A Division
under the usual terms and conditions governing such

transéers,
b.No. Name (8/Sri) Design. & Grade Stattion. Trang-
P35/RSRP | ferred
to Divnl
. Copalakrishna Patnaik ~  ASH.3 ~130m.3 00 Kodi) ~ “mza
i Gopalakrishna Patnaik ASM. T (&89~t%3M E.Iiodl gfﬁn
2. M.V.S. Gurunath " " PAU "
3, D. Vidyasagar " " PTU \
4, 1. Sreehari " " GLY ‘
S. M. Venkataramana " " MUE "
6. D. Nageswara Rao L " MUE n
7. T.V.S, Narayana " " PNE "
8. K. Vijayakumar " " J "
The above employees will rank Juniors. to all the temporary/
permanent ASMs in Scale Rs. 1200=2040 (RSRP) on the daté of

Joining the new division.
They will not see

|

%

k retransfer to their parent unit/Dilv
at a later date.

:They should be prepared to womk any w
There are no :BAP/SPE/Vig., cases pending against them E the
date of their relief. They are not eligible for any transfer
facilities such as TA/DA, pass, joining time etc, Ih% above
employees may pe Telieved accordingly with instructioqs to
report to LRM (P) BZA and this office advised. They &§hould
vacate Hly. guarters if in occupation hefore effecting]
transier to BZA division

here in the divi'sion,

Sd/~-

for Divl.Personnel OfficeryHYB/Divn,

\\)sLﬁf$2§“§?h Sd/-

¢§\y§ Divl.Rly.Manager/HYB,

// True copy //
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and

1o Sr. Divisional Personneli Officer,
- SC Railways,' Vijayawada Divi'sion,
Vijayawada, Krishna Di'strict,’
2. Divisional Railway Mahager,
SC Railway, Vijayawada Division,
Vijayawada, Krishna District.

3. General Manager, SC Railway,
Rail Nilayam, Secunderabad.

L] * [ ] * o

Counsel for the applicants ¢ Shri B, Narasimha Sarma

Counsel for the Respondents 1

Shri P, Siva Redg

[ nlo]o .

CORAM: -

THE HON'BLE SHRI R.! RANGARAJAN |3 « MEMBER (A)

“‘-.o'oo

1. eee ' Respondents

{{] ANNEXURE ~ (]

““IN THE CENTRAL ADMINISTRATIVE [TRIBUNAL f:: HYDERABAD IBENCH
. ATy HYDERABAD ‘
ORIGINAL® APPLICATION NO.! 996/96 ”
DATE OF ' ORDER ‘s} * 116~08~1996, (]
Between: |
1s V. Adinarayana Reddy’
2. Bade Suresh Baliji
3. V. Durga Prasad
4, N. Subhasilas
O« M. Radha Krishna Rao _
6. K. Vijaya Kumar | [ o011 Boprikcants

Y, CGSC




A

: (

L 1)
N
-8

o

( Oral Orders per Hon'bie Shri R. Rangarajan, Member(A) ).

* * * - L ]

There are six applicants in this OA, The
Applicants 1 and 2 came to Vijayawada Division on

request transfer from Hubli Division, Applicants ,3|add

4 came to Vijayawada Division from Guntakal Division
whereas applicants 5 and 6 came to Vijayawada Divisi'on
from Hyderabad Divisibn: -TheirfdatéS'of'joining in
Bazawada Division and.their pay rixation in the .grade

of se330-560/1200~2040 when they joined in the grade

of PBs. 1200~2040 in that division is shown in Annesxure-1
statement., The pay ‘they were drawing in the grade of

330=560 and Bse 1200-2040 are also shown in that statemént.
It is further stated that applicants 4 and 6 who were
Joined in Vijayawada Division as ASMs in the sCale of
Bse 12002040 on request transfer, later-switched over to
the cadre of senior clerk and Goods -Guard Tespectively

Applicant No.5 is Yet to be promoted to the grade of
s+ 1400~2300 in Vijayawada Division,

2. The ‘applicants submitted representations at

Annexures- XII, XIII, XIV, XV, XVI and XVII for protecting
their pay which .they were drawing in thé”ﬁéxtwhileidiviLion
while joining in Vijayawada Bivision 'in the grade of
Bs. 1200-2040, It is further évarred.that these Tepresentations

are yet to be .replied,

3. + In the above jcircumstances this 0.A. is filed
‘Praying for a ‘direction to the Hespondent No.2 to fix

their pay in accordance ‘with '‘Rule 1313 of IREC Vol.II on




Y

state itself. No:.ofder as to .costs,

12 J&

+ 3¢

the similar to the directlon given in OR 1252/94 on the
file of this Bench.

4, In a similar OA No.713/96, it was directed
by this Tribunal by'the“judgement dt.7~8=96 to dispose

i
I

of the pending representations in the case of the applicants

therein, As the :applicants:in this Q.A, -have:ialso]

submitted ;their representations and.as their ,repregéntations

are still pending, ;direction to dispose of the
representations of the tapplicants. inlaccordance 'with

the Law will meet the ends of ‘justice.

D. In the result, the-following direction - is given:-

"Respondent No.2 should dispose of the represen-
i1 tations of the applicants enclosed as Annexures

X11i, XII1I, 'XIV; XV XVI and XVII to the OA iq
accordance with the Law taklng due note of Rule
1313 of 'IJREC ‘Vol.II and also taking due note|of
the directions given in OA 1252/94 on the file

of this Bench,"

6. Time for compliance is three months from the

et

date of receipt of a copy of this order. In case [the
applicants gets a favourable decision from the
Respondent No.2, they are entitled for the arrearsjonly

with effect from 22-07-95:( This:QA was :filed on 22207-96).

-

7. . 0.A, is.ordered accordingly at the admission

. 5d/-
‘+'COURT OFFICER

i » Central Administrative Tribunal,
{ i , '"Hyderabad Bénch,

e {i 14/ “Toue copy //




ANNEXURE - 1V @ - @

+ - Office of the DEvl.Rly.Manager,
< » * +1(Personnel Branch)/Vijayawada.

e

No. B/P.524/V1/sM-ASM/Vol.3. Date: 30-10~1996,

SOUTH CENTRAL RAILWAY

MEMORANDUM

In compliance with the Judgements passed by the ‘Honourable CAT/HYB IN THE OAs as mentioned the
pay of the following ASMs who had come on Intexr Divisional transfer from other divsions to BZA .division
on reversion from grade Rs. 1400-2300 (RSRP) to ‘grade Rss 1200-2040 :({SKP) as mentioned against is refixed
in grade Rs. 1200-2040 (RSRP) duly protecting the pay drawn by them in grade Rse 1400=2300 in théir parent
divisions in temms of CPO/SC's serial circular No.95/96. , ,

They are eligiblé for arrears from the dates shown against each as per the tJudgement ‘pronunced
in favour of the applicants by the Hon'ble CAT/HYB.

STATEMENT SHOWING THE PAY FIXATION OF tASMs WHO «WERE vJOINED tFROM 'OTHER UNITS/RAILWAYS AND WHOSE
FAVOUR JUDGEMENT DELIVERED BY THE HON'BLE GAT/HYB IN:DIFFERENT OAs tIN {REGARD 1O PAYRTOTECTION IN ‘ACCORDANCE
WITH CPO/SCt's S.C.NO,95/96. . : . I ‘ _ ‘ '

¥ - ,!

-
-
-

Date of R Pay which he was ': Pay@lready 'fixed y Pay now'refixed [*
premotion «.:ifkxedxanxBRAxdixkskax ron BZA -divisicn inj! 'in .griRsi1200-2040/
Name of the . to grade +1 drawing on the 'daté ' grade Bs,1200-2040/ 1.} 14002300 from the
employee, Rs. 425640/ of .relief on his ' :1400-2300 ‘from the :: :ddte16f+joining
Design, & Station 1400-2300 parent division ¢+ ‘date‘of ‘joining ! on BZA'Division in
: ' on parent in gr.gs. 1400-2300, -+ “terms.of CPO/SC's
Division. T T I | P 1Y 2o S S
. Pay & Date. ‘Pay. ‘Grade TDate : Pay Grade Date ' {
e e - m————— e e e B
(1) (2) - (3) - {4) v 1 (5B) /

1 to 5

Contd. [ 3 2.



1 2 ¢
(1 (2) (3) (4) .. (5)
sy 1400 . 1520 01350  1200-2040: - .13=08.92, - : 1350+170PP . .13-08-92,
6. %;xviéﬁfzﬁﬁ?ar’ 8-2-89. 1-2-92 .. 1380 ~ « " . 01-11-92 .- 13804140PP . . 01=11-92,
OA ﬁo.996/96. 1410 ' " - 01=-11-93 - 1410+110PP - . 01-11=-93,
GpgdgoGggrdéRJY - i (Tfd. as CGoods -Guard on 20-07-94)
wat.30-07-94. . on FP. incentive ischeme)
(Ex.HYB division) fred P P i L 490480PP T ¢ 01=11=94,
Elfgible for arrears ' s : 1470+50PP - .. 01-11=95,
if any only from -+ 11500 _ - 01.05-96,
22"'07"’950
7 to 18 s Y .e r ew .

NOTE: Further annual increments may be rggulated for which they are entitled is any penalty already imposed
and which are to be effected in the above cases may be modified, if necessary and to be implemented.

( S. TAMILCHOLAI )
: ""-_A.PO/T._

.. /8rs Divl., Personnel Officer.,
<. 1 Vijayawada.

// True copy //
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.
s ANNEXURE - U

« SOUTH CENTRAL RATILUWAY

No.B/Pe. 524/ VI/SM-ASM/Vol. 3. DRM/P/Office/BZA

Dt. 13-05=1996,

In compliance with the judgements passed by the Hon'ble Central Administrative Tribunal,
Hyderabad in O.A.1094/95, 1121/95, 1207/95, 1424/95, 1586/95, 15/87/95, thepay of the following
ASM who had come on Inter Divisional Transfer from GIL Division. HYB Divisio~ and MY Division UBL
Division to BZA Division on reversion from grade &. 1400-2300 (RSEP) to gr. 1200-2040 (RSRP) is
refixed in gr. Rs. 1200-2040 (R3RP) is revised in gradefs. 1200-2040 {RSRP) duly protecting the pay
drawn by them in grade Bs. 1400-2300 (RSRP) in their parent Divisions.

They are eligible for arrears from the dates shown against each as per the judgements prounced
in favour of the applicants by the Honourable CAT/HYB. '

STATEMENT SHO.ING THE PAY FIXAYION OF ASMs wHO WERE JOINED FrROM OTHER UNITS/RAILWAYS AND WHOSE EAVOUR
JUDGEMENTS DELIVERED BY THE HONOURABLE CAT/HYB IN DIFFERENT OAs IN REGARD TO PAY PROTECTION IN ACCORDANCE
WITH PARA 1313 (a) (iii) OF IREC, VOL.II.

_-_--—_-.—.—-—-—-—_ﬂ_.————_——_u—..-—-—uu——-——\——.——--h—-————“—*—n--w

S.No., OA.No. Name of Design., Pay which he Pay already Pay now refixed in grade Date of eligible i

before the app- Stn. was drawing  fixed on fs. 1200-2040/8s, 1400~2300 for Arrers as per
CAT/HYB licant/ the date of BZA Oivn. (KSRP) on BZA Divn, as the judgement,
"Employee. relief on in gr.1200- per the directions of
S5/5hri. his parent/ 2040 Bs. 1400~ CAT/HYB.
division/ 2300 (RSRP) Pay »  Grade Date
Aailways. from the fs. -+ (RSRP)
‘ date of
. t - joining.
Pay Grade Dt. Pay Gr. Ut.
B  {RSRP) Bs« (ASRP)
(1) (2) (3) , (4 (5) (6).(7) (8) (3)  (10) (110 (12) ' (13) (14)
1 to 11




(2)
(19 (2) (3) (4) (5) (6) (7) (8) (9) (10) (11) (12) (13) (14)
12, 1587/ . Nageswara Rao, ASH/
95 (Ex.HYB Divn) GIF 1520 1400~ 1-8-92 1350 1200~ 28,08.92 1B00420PP 1200~ 28.08.92 *
2300 2040 2040
1380 " 01.05.93 1530 " 01-08-93
1410 " 01.05.94 1560 " 01-08-94
1440 v 01.05,95 1640 L
# He is eligible for arrears only 1480 1400- 26-07-95 1400~ 26=07-95
from 01-12-1994 onwards. 2300 2300
18. 1587/ T.V,V.s.Naravyana, ASK/ 1520 1400~ 1-7-92 1350 1200~ 28~-08-92 1500420PP 1200~ 28-08-92
95 (Ex.HYB vivision) BTTIR - 2300 2040 : ’ 2040 #*
' " 1380 " 01-05-93 1530 01-07-93
- 1410 " 01-05~94 1560 " 01-07-94
* He is eligible for arrears only . 1440 .M, C1=-05=-95 1600 " 01=07-95
from 01-12-1994 onwards, 1480 1400~ 04-11-95 1680 1400~ (04~11=-95
‘ . 2300 2300
15« 297/ #M.V.S. Gurunath, ASM/ 1520 1400~  1-7-92 1350 1200~ 28-08-92 1500420PP 1200- 28-08-92
96 (Ex.HYB Division) BTTR 2300 2040 2040 ®
’ 1380 " 01-05-93 1530 " 01=-07-93
* He 1s eligible for arrears only 1410 " 01-05-94 1560 " 01=-07-94
) - 1480 1400- 28-12-94 1640 1400- 28-12-94
from 01-12-1994 onwards. 2300 2300
1520 " 01-12-9% 1680 " 01-12~95
16. 297/ D, Widya Sagar,  ASM/ 1620 1400- 1-7-92 1350 1200~ 13-08-92 1500420PP 1200~ 13=08=92
96 (Ex.HYB Divn.) BT TR , 2040 2040 *
_ .~ _ o , . 1380 . ® 01-05-93 1530 " 01-07-93
¥ He g eliygible—for—arrears—ondys——— . 1440 =" —— 01-05-94. 1560 " 01=-07-94
from 01-12-1994 onwards. 1480 140003 09-12-94 1640 1T400F —09=12=94——

b — ¢ — ]

1520 )2300§ 01-12-95 2300) 01-12-95

Contdo - 3.




(@

( 3)

1 xe

C

NOTE: Further annual increments may be reguisted for which they are entitiled, if any penalties already
imposed and which are to be effectéd in the above cases may be modified, if necessary and to be

implemented.

Sd/-

+ {S. TAMIL CHOLAI) APO/T
i1+ /Sr. Divisional Personnel Officer, -

Vijayawadae
C/- Individuals. Through their supervisory -Officials.
A Cc/- ss/KCC, VRT, TEL, MPU, GNT, CCT, GIP, RAL, ANV, BTT R, BZA.
C/- wr, DCM/BZA, 5S/G/BZA, Sr. DAO/BZA for information.
LV 4 C/=- O0Bs/P/Traffic Bills, I&I Section, 5P Cell for information
and necessary action. ‘
C/- 0S/Law Section, CLA/BzZA, AIO/GM's Law Cell/SC for
informaticn. :
: 9/ .
e // True copy [/
— g Lo SE—————————_r i e e . — “T‘E
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above narrafion. the application is allowed, Th respondent
to pay the enlau, e

d.wages 16 the applicanis iy accord
1990 and August 23, 149/ Annexire A2 ang A-
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applicants within a pegfod of wo mont)s,
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Central Administratiye Trilmn;lll—-,Cutmc}\' Co 'Q:‘ !
The Honsig M N Sah, Meber (A) i E
Nalinikanta Sahoo & Others
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—Applicanis "
Ferurs 'I
Union of Ind: & Ors.

O No. 742, 743, 744 743,746,793 793¢

Pav fixation, (r
50/‘)5—-1\'0“0”:1[

. L ]
—Respondents -
Decided on 135 19ve

a)(2), E313Ca)iii), Circular No,
Tom own réquest in fuitial grade
ingrade L2300 hyy on transfer

unting nationy| i:lc:'qrncrllx to the ¢
clicd upon sayving thay prometion was gni

Relying upon carlicr decisiong held no distiney

S 19594
arsfer on gwny request—nyle 237
Day—Appiicants soueht transfe
12002000 \Wepe drawing pay Rs, 1560
- fixed at 1410 in srade 12002040 ¢q
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subst
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vent of their
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JUDGMENT

N, Sahu, Member (A).—Common grounds, common facts and simitar relicfs are
chinmied in aib these cight Original Applicationg and therefore they arc consalidated
rogethet and disposed of 1 it conion order, .

2. llustrative of these applications are the factsin O.A. No, 742 0f 1995, 1t is cnough
if the facts in this application are first succincity summed up. All the three applicants,
working as Assistant Siation Masters in the scale of Rs. 1200-2040/- in Chakradharpur
Division were promoted tempotarily 1o officiate as Assistant Station Masters in the scale
of Rs. 1400-2300/- on aw-hoc measure by D.P.O., Chakardharpur's Office Order dated
72.12.1984, They were transfesred o Khurda Division o their own request by accepting
bottom seniority in the initial grade of Rs. 1200-2040/-. Tney accepted other terms and
conditions applicable to intor-divisional transfers, The counter says that such transfers can
b made only in the initial recruitment grade in A.S.M. category-(Rs. 1200-2040/-). Their
Py Was pretecied at Khurda Division establishment in the reversion grade of Rs,1200-
2140/~ Their common busic pay before theis transfer was Rs. 1560/ in the scale of
Rs. 1400-2300/- whercas at Khurda they were fixed at Rs.1410/-. Their representations
Laving clicited no response. they claim in this O.A. pay profection at Rs. 1560/- as per their
L.P.C. 1o begin on joining i whurda,

7 The Respondents agree 1 view of Rule 227()(2), Ruic 1313()(i) and also
Eswablishmaent Circular No. 5 of 1993 10 protect the last piay drawn, but such protection is
admissible only to those regularly holding the pust and nol ad-ioc employces. Ad-hoc

nsfer wilh be accorded "profarmi BIOBICSS of increments notionally as if
1300-2640/-,

-—

e —

cinployess ¢t
ey continitied s ALS Ms. inthe scale of B
The relevant Rules arc as under :—-
iy when appoititient 10 the new post is made on (ransfer at his writlien request

under Rule 227(2) (FR 13A) and masimum pay in the time scale of the post
is loss than the substantive pay in respect of the otd post, e will draww that
mraximum as initial pay.” .
“When @ Goverpent senvimt. holding the higher post subslantively on
reuular basis secks transfer [rom that higher post 1o a fower post it his own
request and the pay drawn in such higher post is less than or cqual to the
maximum of the scale of puy of e Yower post. then the pay driawn in such
higher post will be protected.
When a Government servant sceks transfer ta-a post from which he was
promoted, it will be (reated as 4 case of reversion and his pay will be fixed &t
4 stage what he would nave drawn, had he not been promoted

Wheit appointimeit o (raslier fromy a higher post 10 a lower post is made on

his own requy:t under the talr 270N 2)-RE (FR 15-A(2) and the maximum

pay in the time scate af that post is lower tha Lis pay in respect of the old post:
Leld regularly, he shail draw ‘hat maximuom as his initial pay, in accordance:
with FR 22(1¢a){3)."
On a simitar point, e C.A.T., Ernzkeli Beneh in OA 333/92, OA 400792 and OA
13692 hold by its Order dated 26.2.1993 ns ander
The periment point urged by the learned Counsel for applicant is that
seduction of pay canrat be done without application of a lega! provision. The
iyl provision brouglitio iy sotice as conlatned in Rule 1313 of the Indian

+
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1997 X CAT) Nalinikanta Sahoo & Others v. Union of India & Ors. {Cuttack) 1921

Railway Establishmen Code, as reiterated in ANDCXUrE-Ass, is that a fixation
of pay of staff on inter-divisional transfer is only afler giving protection of pay
which the said Railway crpioyee was cnjoying in the original division.” and

“I allow the application and dircet the respondents 1o fix (he pav of the
applicants in terms of Rule 1313 of the Railway Establishment Code taking

{ = into consideration (he pay which the.applizants were drawing in the division
1.

fram where thiey were transferred to Trivandrum Division on request.”

in0.A. No. 24; of 1994, the C.A.T., Cuttack Bencels by its Order dated 10.5.1995 allowed
the applicant's claim for pay protection on similar facts,

-

3. What reimains to be examined js the contention of the Respondents that the
applicants held the higher post at Chakradharpur Division on ad-hoc basis and hence their
iast pay drawn al that Division could not be protested. What the Respondents had done is
they protected the basic pay in the lower grade fixed at stage which the applicants would
have drawn had (liey not been promwoted on ad-hoc basis in grade -Rs, 1400-2300/-. This
argument is failacious. There can be no distinction between pay drawn in a higher post in
an ad-hoc manner or g regular manner. Till he'is reverted he is entitled (o pay prolection
in the higher grade although he works ad hac. This is not a case of unilateral reversion bv

Government. This is'a casc of voluntarily accepting conditionalitics of an inter-divisional
ransfer. - - ' '

4. 'Thcr_ckarc only three principles of pay lixation: on direct appointment 1o a post: on
appointmentto andther nost which js not higher, and on promotion/appointment to a higher
post. The sccond principle (Swa my's F.R. S.R. Fart-D s applicable in the present case. As
stated in Swanty's Handbook 1990, page 42 ; :

2. Onappointment to another Post which is not higher. The pay will be fised a1
the stage of the time-scaic of (he new post which is equal 1o his pay in the old
post hicld by him on regular basis, if there is such cqual stage in pay seale of
the new post, and he will draw his next increment on the same date on which
he would have drawn increment intheold post, If there is no such cqual siage,
his pay will be fixed at fhe Stage nest above his pavin the old post held by hiim
onrcgular basis. He will draw his next increment in the new post after a
Qualifying, period of 12 months. Pay on appoiniment io a non-functionral
Sclection’ Grade post will also be regulated in this manner.

5. TheC.A.T.. Caleutta Beneh in O.A.No. 76001 992 inJavanta Kumar Chondhury:
v. Union of India, (date of Judgment 15.3.1v93) protected the pay of an Elcctrical
Chargeman promoted 1o Grade *A® in the clectrical branch at Scaldah. A( his own request
he was offercd a post in Kanchanapara Workshop as Electrical Chargeman, Grade 'B' on
his assenting (o the bottom seniority as on that date. At Sealdah the applicant was gelting
asubstantive pay of Rs. 1 700/-, butin the new post at Kanchanapara his substantive pavwas
fixed at Rs. 1640/-. He was ihus denied of the benefit of higher pay drawn by him. The
Calcutta Bench upheld the claim of the applicant on (he ground that according 1o the
provisicns of the Railway Establishment Code, the basic pay of Railway servant who had
been previously in employment of the concerned Railivay, on a fresh appoimiment, cannot
be less than his previous pay. If in the scale of pay of the new post there is no such stage,
the basic pay is 10 be fixed at 1he next below stage and the difTerence be made up by allowing
the person concerned a personal pay which is 10 be absorbed on getting subscquent

{ increments. Thus it is clear that he applicants. cannot be denicd pay protection on the

ground-that they were holding the higher paskaii fad-hoc basis, | would thercfore, allow the

caim and direct the Respondents to protect th¢ applicants” pay as per the last pay certificate
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jssucd by their respecuve Divistons in the manner discusscd above. The Respondents are
Aiso directed 1o caleulate the arreats while fixing the pay in ths prade of Rs. 1200-2040/.
The basic pay plus persoial would begin from Rs. 15060/ and not Rs. LHO/- s ul
present. ' )
The applications ars allowed Mo costs.
[25/96] Applications allowed
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The flon'ble Mr, T.L. Verma, Member ()
The Hon'ble Mr. D.S. Baweja, Member ()

indra Bhan Shukla & Ors. —Applicants;

Fersus _
- ——Respondents

Union of India & Orp. .
Decided on 27.5.1996

0.1 No. 136 of 1991

Pay scales, Parityfin s
than Wiremen, case yevie
pltimately Wiremen ranted higher scaie of pay—Applicants;
urgunts—-CAT refued to inteiveee in the decision o vapee s

culey—Applicants clectricians enjuyed better seale of pay
wed by suceessive expert bodices & Pay Commissions and
cek prarity on historical
cormmitives,

lf__'f.-s.vs Rejerred : L
| p. Savita 2O ers v Unied of s, Ministry of Defeniee, 1985 8.C..(L&S) 826
2. Bhagwan $aha C;nrpbntcnixz Union of India & others, ALR. 1989 8.C. 1215.

3. S. Thiruvalluvonand olhérg v, Union of India and othcfsi 1995(j1)::A.'I;..C. 196.

AN
.-\ll\'il(::m.‘.\' :
For the Applacaits . Mr. Bashixth Tiwari, Advocale.
, ndents : M Ami Sthalekar, Advocate.
IMPORTANT POINT
Teshunal should no interfeie i the decision of expeit bodies.
" JUDGMENT

ation has been filed for issuing a difcclion 1)
ale of pay Rs, 12000-1800 with effect from

For the Res

T.1. Yertia, Memier {J).—This applic
the rcspondcnﬁs 1o place the applicant in e s¢
1.1, 1980 b par with the Wircnen.! ,

1. Thefapplicants were initially appointed as Elcctrician {B in the pay scale of Rs.
125-135/-, Opnthe recotmendation of 3rd Pay Commission, scale of pay of Electrician ‘B’

was revised fo Rs, 260-450/- The scaic of pay of Wiremen *B’ as reconumended by 2nd Pay

Conuission was Rs, 7523 und that of Wircmen *A’ Rs.83-128/. The Third Pay Com:mis-".

‘coniinon scale of pay of Rs. 210 290/ for both wireman A

sion, heweyer recommended 2
and B. Thejexportation c:assification commitice. which was corfstituted on Lhe recommen-

dation of jrd Pay Comt sission, analysed the job contents of] various catcgories of the
Industrial gmployees an r'cgomménd different scales of pay for differcnt categorics and
reconsm-nded comimon sc *i¢ of pay of Rs. 260-400/- for both Electrician ‘B’ and Wircman,
The Fypert Classification Committiey i1 31§ second recomme dation however, raised ihe
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denied save those that are specifically admitted hexeundex, The '

<

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL :: HYDERABAD BENCH

AT HYDERABAD
0.A.No. 1229 OF 1997,
% % *
Betweens _
K. VIJAYA KUMAR , | fe  APPLICANT
AND , |
Sr,Divisional Personnel Officer, e | RESPONDENTS |

$iCRallway, Vijayawada & 2 Others. ,

1

REPLY STATEMENT FILED ON BEHALF OF THE RESPONDENTS

I, Mrs, Pramila H,Bhargava, wife of Sxri Rajat Bhargava,
aged about 32, occupation: Govemment Service do hereby affimm

and state as follows: e=

I am the Sr,Divigional pPersonnel Officer, South Central
Ral lway, Vijayawada in the office of the Divisional Railway
Manager, Wijayawada and dealing with the sul?ject matter, and as
such I am well acquainted with the facts of the case; I am
filing this reply counter on behalf of the respondents as I hawe
been authorised to do so, The material avénmnents in the O.A. are !

applicant is put to strict proof of all such avemments except
those that are specifically admitted hereunder; -- J

In reply to varlous avements of the OLA,, it is suiﬁmitted thatg
1) The spplicant herein was working in grade B,l400-2300 (RSRP)
on HYDERABAD Division and had come on reversion as ASM in
the lower grade of R.1200~-2040 (RSRP) to BZA Division on
Inter Divisional request transfer, The pay in the lower
grade of E§.1200-2040 (RSRP} on joining BZA Division on
reversion was fixed at a stage which would hawe be'en

drawn by him had he continued in the recruitment grade

of R1200-2040 (RSRP) on his parent divisiop,

o o Trr afrgn
s mmw . DERONGNT
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1)

2)

continuedi i,
The applicant herein had filed OA No,996/97 before the

Hon'ble Tribunal relying upon this Hon'ble Tribunal
judgment in OA Nohl1252/94 (0.4 1252/94 does not pertain
to BZA Division) for protection of pay drawn in higher
grade of §.1400-2300 (RSRP) on his parent dividon

on Jéining the lower grade post of ASM in scale
B.1200-2040 (RSRP) on BZA Division. The Hon'ble Tribunal
directed the respondant Railway Administration to dispose
of the representation in accordance with the rules taking
due note of codal provisions ieh, para 13l3(a) 2 & 3 of
IREC Vol,II and also taking due note of directions in the

similar QA%

In pursuance of the above orders, his case was examined

with reference to the relevant rules and administrative
instructions’, In terms of Rule 1313(3), (after amendment
circulated through Senal C:chulgr No. 177/91),

“when appointment to the new post is made on his

own requést and the maximum pay in the time scale
of that post -is lower than the pay in respect of the
old pos‘t he ld J:'egularly, the maximum shall be drawn
as initiapl pay™,

In respect of the applicant herein, it is submitted that the

maximum pay in the time scale of the new post is not lower

than the pay drawn in respect of old post and as such Rule
1313(3) is not applicable to the applicant. However, in temms .
of instructions issued by Railway Board's letter dated 24=2.95,
(circulated under Serial Circular No, 39/95), a new 'sﬁb-para

(3) is inserted under para 604 of tWe IREM (1989) which reads

as under: -=— : : Q
L : vtz v Fo o 1 frm@
AEE TES;:@‘(Y Jif.car _ ] -DlPONENT,
A VBT - Sr. DIV.SIC. . :fi. gg
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2)

3)

4)

T

continued,..

"when a Govemment servant holding the higher post
substantivel'y on regular basis seeks transfer from
that hi‘gher post to a lower post at his own request
and the pay drawn in such higher post is less than or
equal to the maximum of the scale of pay of the
lower post, then the pay drawn in such higher post
will be protected®,

The provisions of the newly introduced sub-para were clarified

by Serial Circular No.95/96, issued by SLl.Railway, In temms

o0f the clarifications and examples cited in the above circular,

the pay of the applicant was fixed at a stage in the lower
grade which would have been drawn by him, had he continued
in the same grade from the date of appointment duly
allowing the difference between the pay drawn by him

in the hicher post on his parent division and the pay

now fixed as personal pay absorable in future increases
of payl. For example, if an employee was drawing Rs.1440/-
in the higher grade of R.1400-2300 (RSRP) on his parent
division and if his pay would have been R541290/~ in grade
Re1200-2040 (RSRP) had he continued in the same grade,
his pay was fixed at R,1290 + 150 in the lower grade of
B5.1200-2040 (BRSEP) even though the stage of fs,1440/=

is available in the lower grade post of 1,1200-2040 (RSEP),

The applicant herein contends that the instructions of

the Railway Board's letter dated 24-2-95‘ (SC No,39/85) and
the subsequent clarifications issued thereon by the S,C.Rly.,
under Serial Circular No.95/96 would come into force only
from the date of issue of the said letter ie., 24=2.95 and
would not apply to the applicants who, had come on transfer
earliexr to the said date’, In this connection, it w

\
ﬂj;;iifijx' 'i\i?fff/_
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4)

5)

continueladz.f. oo
submitted that in tems of para 6 of SC Nq.'95/96, ‘the

said provisions wuld apply to all cases to be setﬂed

on or after 24.2.95 and past cases, if any:,' decided
otherwise than in accordance with the said guidelj:pes

need not be re-opened, In case of the appiicant h:érein, the

pay fixation was taken up after 24-.2-95 even thoudh he

~had come on transfer prior to 24.2-95, The fixation of pay

of the applicant based on the knstructions contained in -
Board's letter dated 24.2-§5 and the clarific atio'n-# issued
under SC No,95/96 is, therefore, in order,

It is submitted that the protection df pay is affoxded in

~all such cases, but vwhat is contested by the appliéant is
the manner in vwhich pay is to be protected, It is under-

stood that a reference lh:—fs been made by the Headquarters
Office to the Railway Board regarding the mode of
;;zptection of pay and reply is awai'te;:i". The cases would
be reviewed in the light of instmcﬁons that may be'

received, if such a review is warranted,

For all the abowve stated masons, it is prayed that the

Hon' ble Tribunal may be pleased to dismiss the O.A., and pass

such other order/forders as it deemds fit in the facts and

circumstances of the casé, o M

\@/

DE.PONE

-_L
o

. _ C"F CER
Sworn and signed this 8th day, o vieon

October 1997 at Vijayawada before mel, ,
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH

”

AT HYDERABAD
O0.A. No. 1229/97

Date of Order : 10.11.98

Between :

Vijayakumar .+ «Applicant

AND

1. Sr. Divisional Personnel Officer,
S.C. Rly., Vijayawada Division,
Vijayawada, Rrishna Dist.

2. Divisional Railway Manager,

S.C. Rly., Vijayawada Division,

; Vijayawada, Rrishna Dist.

3. General Manager,

S5.C. Rly., Rail Nilayam,

Secunderabad.
.o Respondents

Counsel for the Applicant - Shri B.N. Sharma/M.C. Jacob
Counsel for the Respondents - Shri V. Rajeswara Rao

CORAM :

The Hon'ble Justice Shri D.H. Nasir - Vice Chairman
The Hon'ble Shri H. Rajendra Prasad - Member (A)

(Order per Hon'ble Shri H. Rajendra Prasad, Member (A))

Heard Shri B.N. Sharma/Shri M.C. Jacob, Learned
Counsel for the Applicant: and Shri V. Rajeswara Rpo

Learned Standing Counsel for the Respondents.

The post of Assistant Station Master had two
scales :- Rs. 1400 - 2300 and Rs. 1200 - 2040. The
Applicant, while working as Assistant Station Master in
the higher scale, was transferred at request to another

Division in the same capacity in the lower grade. His

i
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pay was fixed in the latter grade at a lower stage than
. b

-,

what he was drawing in his earlier post; certain
increments were added to the refixed pay commensurate
with the number of years spent by him in his previous

post; the eventual difference in the pay drawn by him in

the earlier and current posts was made up by the grant

of personal pay absorbable in future increments in the
new scale. Thé Applicant'é grievance is Fhat he has
thﬁs not merely lost his original seniority in the
earlier unit (which was in accordance with the rules in
this regard), but has also suffeﬁedrtheradditional
advantage of incorrect lower fixafion of pay than what

he thinks he is entitled to.

There was a divergeﬁce of views as to whether the
correct rule applicable in this case is 604 of IREM or
Rule 1313(1l)(a)(i). VIt is now clear that it is thé
former rule viz., 604 of IREMywhich is relevant to the
facts of the case. The grievance of the Appliéant is
required to be settled in terms of the additional para
(a) (3) incorporated under Rule 604 as communicated by
the Railway Board in their letter No. F(E)/II/91/Misc.y2
dated 24.2.95. The matter was examined in depth by the
Board and their decision is contained in letter No.
F(E)II/91/Misc.2 dated 3.11.98. As per this decision
the advantage of full pay protection shall be available
to officials who were substantive holders of the post
and had comp;eted 24 months of regular service in the
old scale/earlier appointment. This decision is
adequate and fairly covers the interests and claims of

the Applicant.
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The clalms ‘of th% Appllcant shall, therefore, be

examined in the light if the Board's letters dated
24.2.95 and 3. 11-98 (sdprd) and necessary follow-up

action shall be taken to fix his pay accordingly. This

|\
shall be done within two months from the date of receipt
of a copy of this order:l
I J I
Thus the 0.A. 1sﬂdisposed of. No costs.
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(R Fora

(H. Rajendra Prasad) (D.H. Nasir)

i-f' - .
Member (A) ?i | Vice Chairman(J)
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1, The Sr.livision
5C Riv, Vijayawada Division,

Krishna Dist..

al Personnel Officer,

Vijavawada,

5 The Divisional Rallway Manager,
sC Rly, Vijayawada Civision,
vijayawada, richna Dist,

3, The CGeneral Manager, SC RL
= f ¢
Railnilayen, S¢ cunde rabad.

4, One copy to M. M.C.Jacob. Advocate, CAT Hy de

5. One ‘cOpy to Mr. \ \M&M‘f lQQO SC for RLys,

. One copy to HHEE.M.(A) CAT. Ly de , \

7. One copy to pir(a) CAT.Hyd.

8, One spare COpY.
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T THE CENTRAL ADMINISTRATIVE TRICUHAL
- {fYDERABAD BENCH AT I[YDERABAD

HE LON'ELE MR.JUSTICE D.H.NASIRS® ...
VT CE~CHAT RMAL

AND
. / 7
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Adaitted and Interim directions . )

iSSQAS.

Ziloved.
Di sposed of with directions

Jlamijsed. )
‘Dismisked as withdrawn.
Dicmissed for Default. ’

OrderedfRojected.

No order\ as to costs.

B gmati® afamyrj
Contral Administrative Tribunal
{99 | DESPATCH

30 NOV 1998 &% ’
framr wEde ‘

HYDERABAD BENGH




